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C.Poornima Jyotsna

eee Applic ant
And

1. The Chairman, Railway Board,
Rail Bhavan, Neuw Delhi.

2. TheGensral Manager,
sC Rlys, Sec'bad.

SC Rlys, Rail Nilayam,

|
|
3. Thelhiaf Personnel Officer,
Sec'bad.,

«+es Respondents

e

Counsel for the Applicant Ms.T.8ala Jayasri |

Shri N.R.Oevaraj, SC for Rlys

Counssl for the Respondants

CORAM:

THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHUAR : MEMBER (3J)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order psr Hon'ble Shri R.Rarqarajan, Member (A) ).

Heard Ms.T.BalaiJayaSri, for the applicant and Sri

N.R.Devaraj, standing counsel for the Respondents.

2. The applicant in this 0.A. was a Jr.Clerk-cum=Typiest
recruited through Railway Recruitment Board, Bangalors and
joined at Guntakal. She was issued with a show csuse notica
for termination of her services by the impugned potice No.
P{EST)S63/CLERKS dated 13.5,1999 (Annexure=-7 page~12 to the
CA). Applicant states that she has filed reply to the show
causa notice and she has not been informed of the final

result,

J. This 0.A. has been filed to declare that the issus of

the impugnaed order No.P{EST)563/CLERKS dated 13.5.1999 is illegal
and unconsctitutional and not to terminate the services of the
werd

applicant as Jr.Clerk-cum=Typist uorkingti? tha Chiaf Personnal

Officer's office, SC Riys, Sec'bad.

4, This 0A ys similar to the 0OAs 661/99 and 775/99,
Original Application N;.775/99 was disposed of on 25-5-1999

following the order in OA 661/99. As the applicant had already
submitted her reply to ths ahow cause notice, the respondents

should take immediate action to dispose of the said represen-
tation, If it is decided to tarminatse the services of the

i applicant, the said order shall come into force only after

20 days of the receipt of the same by ths applicant.
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S. Accordingly original application is disposad of at the

admission stege itself. No order as to costs.-

Member (1)

Member (A) o
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£ Deted: 7th_ July, 1993, e,
Dictated in Goen Court,
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